FORM A
PUBLIC ANNOUNCEMENT
[Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016]
FOR THE ATTENTION OF THE CREDITORS OF
WAY AUTOMOTIVES PRIVATE LIMITED

RELEVANT PARTICULARS

1. |Name of Corporate Debtor Way Automotives Private Limited

2. Date of incorporation of Corporate Debtor|30.04.2008

3. Au}hority under whiqh corporate debtor Registrar of Companies-Cuttack
is incorporated / registered

Corporate Identity No. / Limited Liability

* |ldentification No. of Corporate Debtor U504020R2008PTE03913

5 Address of the registered office and|Near Bariniput, N.H.-43, Jeypore,
* |principal office (if any) of corporate debtor| Odisha-764006

Insolvency commencement date in
6. respect of corporate debtor 06.06.2022

7 Estimated date of closure of insolvency

* |resolution process (sid-afad

Name and registration number of the|CS Ardhendu Shekhar Raut
8. |insolvency professional acting as interim{IBBI/IPA-002/IP-N00024/2016-
resolution professional 2017/10051

Plot No. N/3, Lane-2, SBI Colony,
Soubhagya Nagar, Siripur,
Bhubaneswar-751003, Odisha.
Email- ipasraut@gmail.com

Address and e-mail of the interim
9. |resolution professional, as registered
with the Board

Plot No. N/3, Lane-2, SBI Colony,
Soubhagya Nagar, Siripur,
Bhubaneswar-751003, Odisha.
Email- ipasraut@ gmail.com

Address and e-mail to be used for
10.[correspondence with the interim
resolution professional

11.|Last date for submission of claims 20.06.2022

Classes of creditors, if any, under clause
(b) of sub-section (6A) of section 21,
‘lascertained by the interim resolution
professional

Name the class(es): None

Names of Insolvency Professionals
identified to act as Authorised|," NA
‘| Representative of creditors in a class
(Three names for each class)

@ =

(a) Web link: https://ibbi.gov.in/
home/downloadform.htm|

(b) Physical Address: Plot No. N/3,
Lane-2, SBI Colony, Soubhagya
Nagar, Siripur, Bhubaneswar-
751003, Odisha.

(a) Relevant Forms and
14| (b) Details of authorized representatives
are available at:

Notice is hereby given that the National Company Law Tribunal has ordered the
commencement of a corporate insolvency resolution process of the Way
Automotives Private Limited on 06.06.2022.

The creditors of the Way Automotives Private Limited are hereby called upon
to submit their claims with proof on or before 20.06.2022 to the interim resolution
professional at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means
only. All other creditors may submit the claims with proof in person, by post or by
electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

Signature of Interim Resolution Professional

A Ve Apuns 10

- CS Ardhendu Shekhar Raut
Place: Bhubaneswar Interim Resolution Professional
Date: 08.06.2022 Regd No. IBBI/IPA-002/IP-N00024/2016-2017/10051
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SILIGURI, 7JUNE

ithout naming

the Kamtapur

Liberation Organ-

isation (KLO),
Chief Minister Mamata Baner-
jee today came down heavi-
lyon "fewleaders" for "incit-
ingasection of the people" to
divide Bengal by demanding
a separate state comprising
North Bengal.

"Some BJP leaders have
informed people that they
would separate North Bengal
from West Bengal. I will give
my blood, butwould not allow
them to separate North Ben-
gal," Miss Banerjee said.

Miss Banerjee was address-
ing a political rally for her
party workers and leaders
from two districts of Alipur-
duar and Jalpaiguri at the
Parade Ground in the Alipur-
duar district headquarters
today.

"Few leaders, who do not

il

have work, have threatened me.
They will kill me if T do not
divide Bengal. If you have the
capacity, touch. How dare
you say so? Do not show me
guns. [ have been seeing many
guns. knowhow to break the
guns. BJP leaders are behind
them all," Miss Banerjee said.

"Whenever elections come,
the BJP speaks about separa-
tion from the state, distributes

some money and makes big
promises, and many of them
are false," she added.
Apparently keeping an eye
on the Lok Sabha Polls 2024,
the CM further expressed her
unhappiness over the Lok
Sabha election resultsin 2019
and pointed out: "Trinamool
Congress could notwin asin-
gle seat in North Bengal. You
have voted for the BJP who gave

CMslams ‘few leaders’ over
separatestatedemand

false promises."

"BJP had promised to give
Gorkhaland. Has BJP given
them Gorkhaland? After win-
ning the LS seats, they have
fled the area. I will, however,
not allow them (to grant
Gorkhaland)," Miss Banerjee
said.

She also blamed the saffron
brigade for creating a division
between the people in the

Hills and the Terai-Dooars.

The CM also did not hes-
itate to say thatafter winning
the LS seats, BJP MPs had
started eviction drives in
colonies onrailwayland. She
asked people to resist such evic-
tion drives.

Coming down heavily on
the central government, Miss
Banerjee branded Centre as
"vejal" (adulterated), even as
she citing the situation dur-
ing demonetization and
claimed that 500 and 2000
rupee notes were all fake.

Highlighting her govern-
ment's role, Miss Banerjee
further urged the people to not
"misunderstand my party"
the Trinamool Congress.

Purported KLO video clips
that went viral in the region
ahead of the chief minister’s
visithave threatened the state
government, while praising BJP
Cooch Behar MP Nisith Pra-
manik and Jalpaiguri MP
Jayanta Roy.

Convocation of IMI Bhubaneswar

STATESMAN NEWS SERVICE
BHUBANESWAR, 7 JUNE:

Students need to be genuine
and have an agile midset to
adapt as they progress said
Suresh Narayanan, CMD of
Nestle India Ltd while delivering
the Convocation Address atIMI
Bhubaneswar here on Tuesday.

He emphasized upon hav-
ing a clear vision and a posi-
tive attitude. He encouraged the
new era managers to be com-
passionate, creative, and coura-
geous.

The International Man-
agement Institute, Bhubaneswar
held its 9th Annual Convoca-
tion Ceremony to confer Post
Graduate Diploma to the grad-
uatingstudents of PGDM 2019-
21 and PGDM 2018-21 batch-
es.

V.C. Agarwal, President-
Corporate HR and board mem-
ber RPSG Group conferred the
diplomas to the graduating
students.

Prof Ramesh Behl, Director
IMI, Bhubaneswar presented
the annual academic report.

He highlighted the achieve-
ments of theinstituteinlastone
year in terms of NIRF rank 62;

accreditation by
Association of MBAs (AMBA),
and accreditationbyNAAC. He
congratulated the students on
achieving 100% placements
and expressed gratitude to the
companies for having faith in
the institute.

The Chief Guest Suresh
Narayanan presented gold
medal to Mr. Saurabh Nair
and Silver medal to Mr. Pritam
Ghosh, students of PGDM
2019-21 batch.

For PGDM 2018-21 batch,
Mr. Piyush Ranjan Sahuand Mr.
Trishanu Chakrabortireceived
gold and silver medals, respec-
tively. Shri Suresh Narayanan
alsoawarded “Dr. Rama Prasad
Goenka Best Student Medal”
to Mr. Amal Jain and the “Direc-
tor's Medal for Overall Con-
tribution” to Mr. Shubham

Internationa

The event was attended by
over 200 dignitaries fromacad-
emia, senior government offi-
cials, business leaders, mem-
bers ofthe Board of Governors
of IMI, Bhubaneswar, and par-
ents of graduating students.

| I, Lespak Kumar Sahoo, 5/0- Sprat

Chandra Sahoo, resident of Plol Mo,
19, Bhagabat Sadan, Phase-2, GGP
Canel Rosd, Rasulgarh, Bhubaneswar
an the authorised s of ALIZA
INTERMATIOMNAL PVT. LTD. hawvi
lh intored office at HIG-22,

Board Colony, Jaysdey
'l.‘lhu hubaneswar, has lost
Original Bale Deed bearing Mo, 370
16.10.2008, execuled |n fevour ol
Aliza internationsl Py, Lid in respeci

Kt No. 1917200 of Mows- Dosinga

Dint- Bhadrak, Odisha - in botwesn
our regisiersd office and Vani Vikar,
Bhubaneswar, If any body misuse
the said document without our

Enowisdge he/she will procecute by
tha cour of law.

14 lakh court case records

being digitized in Odisha

STATESMAN NEWS SERVICE
BHUBANESWAR, 7 JUNE:

With the rapid digitization
of the case records and
Information Technology
application in courts, the
process of prosecution
would be expedited and
made easier, said Chief
Secretary Suresh Chandra
Mahapatra.

The folders of 14 lakh
cases in different courts
are being digitized rapid-
ly. The Odisha high court
started this pioneering work
in the entire country.

Massive infrastructural
development was also being
done in the courts, Maha-
patra said while addressing

the Judicial Service Pro-
bationers here recently.

Addressing the proba-
tioners, Principal Secre-
tary General Administration
and Public Grievance Suren-
dra Kumar dwelt upon the
executive procedures
involved in extension of
welfare measures, polic-
ing, grievance redressal,
IT application and the
coherent working for good
governance.

Kumar also highlighted
the utilities of IT inter-
vention, maintenance of
integrity, ideals of equi-
tability, inquisitiveness
and independence from
external influences in ser-
vice delivery.

FORM A

PUBLIC ANNOUNCEMENT
lUndar Regulation & of tha Insolvency and Bankruplcy Board of India
(insolvency Resolution Process for Corporate Persons) Regulations, 2016]
FOR THE ATTENTION OF THE CREDITORS OF
WAY AUTOMOTIVES PRIVATE LIMITED

RELEVANT PARTICULARS

I Hmnl'!:nrp-nuh Debtor

'||Fl'l,'r Automotives Private Limited

» [Dade of Incorporaton ol Corporale Deblor

30.04.2008

e || -

Aufthonty under which corporate deblor

* | incorporaled / re-gls.mrm:l

Registrar of Companies-Cuttack

Corporabe Identrt'y MNo. /[ Limided Liabisty

* | identification No. of Corporate Deblor

U5S04020R2008PTC009913

Address ol the regislered ollice and

* |principal offece (If any) of corporale deblbor

Mear Barinipul, NH.-43, Jeypore,
Odisha- '64006

Insolvency commencement date In
respect of mrpufme deblor

06.06. 2022

Estimated date of closure of IﬂEﬂl'n'EﬂEj'

* |resolution process

03.12 2022

=
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ZONAL OFFICE : BHUBANESWAR

E-AUCTION
SALE NOTICE

SALE NOTICE FOR SALE OF MOVABLE / IMMOVABLE PROPERTIES

ZONAL SASTRA CENTRE, Plot No.: J/3, Revenue Plot No.: 1561(P), At: Jagamara, P.O.: Khandagiri,
Bhubaneswar-751030, (Odisha), Email Id: zs8339@pnb.co.in, Contact No. of the Nodal Officer : 8328856421, 7997015444

E-Auction Sale Motice for Sale of Immovable Assets under the Securitization and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 read with proviso 1o Rule 8(8) of the Security Interest (Enforcement) Rules, 2002.

Molice is hereby given to the public in general and in particular to the Borrower (5) and Guarantor (s) that the below described
immovable property mortgaged/charged to the Secured Creditor, the constructive/physical/symbolic possession of which has
been taken by the Authorised Officer of the Bank/Secured Credil, will be soid on "AS IS WHERE I5™ "AS IS WHAT IS and
“WHATEVER THERE 15" on the date as mentioned in the table herein below, for recovery of its dues due to the Bank/Secured
Creditor from the respective borrower(s) and guarantor(s). The reserve price and the earmest money deposit will be as mentioned

Mame and registration number of the|CS Ardhendu Shekhar Raut

- | Insolvency professional acking as inberim

resolution professional

IBBI/IPA-002/IP-NOD024/2016
201710051

Address and e-mail of the interim

. | resolution professional, as registered

with the Board

Piot Mo, M'3, Lane-2, 581 Colony,
soubhagya MNagar, Siripur,
Bhubaneswar-751003, Odisha
Email- ipasraut@ gmail com

10.

Address and e-mail fo be used for
correspondence with the interim

Plot No. N3, Lane-2, 5B1 Colony,
Soubhagya Nagar, Siripur,
Bhubanaswar-751003, Odisha

in the table below against the respective properties.

BRANCH
Namea & Address of the Borrowers/

Guarantors/ Mortgagors/Outstanding

Description of
Movable [ Immovable Properties

BUXI BAZAR BRANCH, CUTTACK.

Borrower: M/s. S5 R Distillery Pvt. Ltd. Represented ir's
Managing Director: Mr. Ranjan Kumar Padhi, At 5-3/53,
Phase:ll, New Industrial Estate, Jagatpur, Dist: Cuttack-T54021,
Odisha. Mr. Ranjan Kumar Padhi, 5/0- Late Mahendra Chandra
Padhi, Flat No.: 3G, Narasi r Plaza, Saidani Bagicha, Biju
Pattanaik Chhak Near Pira Kanika Road, Tulasipur, Cuttack-
753008, Odisha/ Managing Director /| Guarantor : Mrs. Saina

1)Al that part and parcel of Land
and Building situated at Plot No.:
450/558, Area: Ac. 6540 dec,
Fiot Mo: 451 Amea: Ac 0.020
dec., Plol No: 452, Area: Ac
0.420 dec, Piot No.: 453, Area
Ac.0.020 dec (Total area-

Reserve Price /| | Date & Time
EMD / Bid of
Increment Amount E-Auction
€ 21,05,00,000/- | 29.06.2022
/ at
T 2,10,50,000/- 11.00 AM
i
fo
7 5,00,000/- 3.00 PM

resolution professional

JLast date for subrmission of claims

Classes of creditors, i any, under clause
{b) of sub-section (6A) of section 21,
‘lascertained by the interim resolulion
professional

Mames of Insolvency Professionals
identitied lo act as Authorised 2' NA
Representative of creditors in a class 3'

Ac.T 000dec) . Mouza: Barapada, P.5.: Tangi, SRO: Jagatpur, Tahasil:
Tangi-Choudwar, Dist: Cuttack, Bounded by North: Plol No.: 450 (P)
Som Distileries & Breweries Pyl Lid), South: Road (Plot No.:554 Gowt
Land), West: Plot No. 450(P), East: Piot No.: 457, 458, 461, 463 & 464
standing in the name of S. R. Distillery Pvi. Lid. represented through
its MD Mr. Ranjan Kumar Padhi, 5/0: Late Mahindra Chandra Padhi
4) Plant & Machinery of /5. 5. R. Distillery Pvt. Lid. viz_ sprit tanks,
Conveynor belt, Condensors, Compressors, Transmitters, Healers,
Boilers & other movable assels / Machinenes elc

Email- ipasraut@ gmail com
20.06.2022

Kar, Wio: Mr. Ranjan Kumar Padhi, Fiat No.: 3G, Narasinghapur
Plaza, Saidani Bagicha, Biju Pallanaik Chhak, Near Pira Kanika
Road, Tulasipur, Cuttack-753008, Odisha/Director/Guarantor:
M/s. Salona Consultants Pvt. Lid Al-52, Weslon Streel, 4th Floor,
Room No.: 419, Kolkatta-700012, West [ Corp. Guarantor:
(1) W/s. Surakshit Pvi. Ltd. A1-143/1, R.A_K. Road, Ripon
Streel, Kolkatta- 700055, West Bengal, (2) M/s. Relax Dealer Pvt.
Ltd. Al-191, C R Avenue, 4" Floor, Kolkatta- 700007, Wes! Bengal /
Outstanding Amount: T 78,51,36,138.53 as on 30.11.2020 +
unapplied interest & expenses thereon

Sixpairsof RRBexam ||,
sptrains from ECoR

STATESMAN NEWS SERVICE
BHUBANESWAR, 7 JUNE:

12 Mame the class({es): None

Bhubaneswar - Howrah —
Bhubaneswar Examina-
tion Special , Bhadrak -

o

13.

Keeping in view the
demands from travelling
passengers, especially from
the aspirants of Railway
Recruitment Board (RRB)
Examination candidates,
ithas been decided to run
Six pairs of Examination
Special Trains towards dif-
ferent destinations from
East Coast Railway juris-
diction, informed a release
issued by the railways here
on Tuesday.

These trains are : Sam-
balpur - Tata - Sambalpur
Examination Special ,

Sambalpur - Durg -
Sambalpur Examination
Special, Visakhapatnam -
Jabalpur -Visakhapatnam
Examination Special,

Guntur - Bhadrak Exam-
ination Special ,
Bhubaneswar — Tambaram
(Chennai) - Bhubaneswar
Examination Special.

Apart from this, it has
also been decided to run
Examination Special Trains
from various originating
Stations through East
Coast Railway jurisdic-
tion towards different des-
tinations of the country.

Aspirant candidates
may get the information
about the Examination
Special Trains by surfing
from Indian Railways Pas-
senger Reservation Sys-
tem or by National Train
Enquiry System said the
release.

{Three names for each class)

14.

{a) Relevant Forms and
ib) Details of authorized representatives
are available at

{a) Web link: hitps.//ibbi gov.in/

home/downloadiorm_himl

{b) Phwsical Address: Plot Mo, N3,
Lane-2, 561 Colony, Soubhagya
Magar, Siripur, Bhubaneswar-
751003, Odisha

Molice is hereby given that the National Company Law Tribunal has ordered the
commencement of & corporale insolvency resolution process of the Way
Automotives Private Limited on 06.06.2022.

The creditors of the Way Automotives Private Limited are hereby called upon
ko submit ther claims with prool on or before 20.06.2022 to the interim resolution
prolessional at the address menbioned against entry No. 10

The financial creditors shall submil their claims with proof by electronic means
only_ All other credilors may submit the claims with prool in person, by post or by
electranic means
Submission of false or misleading proofs of claim shall attract panalties.

Signature of Interim Resolubon Professional

A e Uuns N0

TPWODL
thanks public
for support
during Sital
Sasthi

STATESMAN NEWS SERVICE
SAMBALPUR, 7 JUNE

TPWODL, the power dis-
tributing company for West-
ern Odisha made massive

g

EIH:LEI'|

Circle Sastra Centre, 4th Floor, umdapl Bhawan, Ashok Nagar, Bhubaneswar, Pin-751009

q]pﬁb punjab nntlmnl. lmnlr.

POSSESSION NOTICE (For Inmovable Property)

Whereas, the undersigned being the Authorised Officer of the Punjab National Bank, under
the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act,
2002 and in axercise of powers confaerred under saction 13 read with rule 3 of the Security Interest
(Enforcement) Rules, 2002 issued a demand nolice on the date mentioned against each below
mentioned accounts calling upon the respective Borrowers / Guarantors /| Mortgagers to repay the
amount as mentioned against aach account within 60 days from the date of notice{s) /date of receipt of

the sasd nobice(s)

The Borrowers/Guaraniors/Morigagers having falled to repay the amount, nolice is hereby

to tha Bormowers'GuarantorsMor

possession of the

and tha public in

property described herein below in exercise of powers conferred on himher under
Sub-Section (4) of section 13 of the Act read with Rule-8 of the Security Interest (Enforcement) Rules,

2002 on the date mentioned below against aach account.

The Borrowers/GuarantorsMorigagers in particular and the public in general is hereby
fies and any dealings with the property/ies will ba subject to the
charge of the Punjab National Bank, for the amount detalled below and inteérest thereon

The Borrowers/Guarantors/Morgagers
of section 13 of the said Act in respact of tima available to redeam the sacurad assals

cautioned not 1o daal with the

ral that the undersigned has taken

attention is invited 1o provisions of the sub-section(8)

Terms and Conditions of E-Auction:

following further conditions:

demonstration / training on e-Auction on the portal

portal
(4) www._pnbindia.in

operational part of e-Auction and follow them strictly

11. The secured assels will nol be sold below the reserve price

The sale shall be subject to the Terms & Conditions prescribed in the Security Interest (Enforcement) Rules 2002 and to the

1. The properties are baing sold on “AS IS WHERE IS BASIS™ and "AS IS WHAT IS BASIS”™ and “WHATEVER THERE IS BASIS™

2. The auction sale will be “online through e-auction”. The intending Bidders / Purchasers are required o participate in the e-Auction
process at e-Auction Service Provider's website https [/'www._msicecommerce.com

3. The intending Bidders/Purchasers are requested to register on portal (https://mstcauction.com) using their mobile number and
e-mail id. Further, they are requested 1o upload requisite KYC documents. Once the KYC documents are verified by e-Auction
service provider (may take 2 working days), the intending Bidders/Purchasers has to transfer the EMD amount using online mode in
his Giobal EMD Wallet by 2 working days before the e-Auction Date and Time in the portal. The registration, verification of KYC
documanits and transfer of EMD in wallet must be complaled well in advanca, before auction.

4. Platform (hitps:/lwww.mstcecommerce.com) for e-Auction will be provided by e-Auction service provider M/s. MSTC
Limited having its Registered Office at: 225-C, A_J.C. Bose Road, Kolkata- 700020 (Contact Phone & Toll free Numbers 079-
41072412/411/413 or 1800-103-5342). The intending Bidders/Purchasers are required to participate in the e-Auction process at
e-Auction Service Provider's website https:/'www.mstcecommerce.com/ This Service Provider will also provide online

5. Eamest Monay Deposit (EMD) amount as mentioned above shall be paid online through 3 mode i.e. NEFT / RTGS / Transfer
(Afer generation of Challan from (https://www.msticecommerce.com) in bidders Global EMD Wallel. NEFT transfer can ba done
from any Scheduled Commercial Bank, however for Cash / Transler the bidder has 1o visil Punjab National Bank Branch. Paymant of
EMD by any other mode such as Chegues will nol be accepled. Bidders, nol deposiling the required EMD online, will not be allowed 1o
participate in the e-Auction. The Earnest Money Deposited shall not bear any interest

6. The Sale Notice containing the General Terms and Conditions of Sale is available / published in the following websiles / web page

(1) https:/iwww.ibapi.in (2) https:lleprocure.gov.infepublish/app (3) https:/iwww. mstcecommerce.com

7. The inending Bidders /| Purchasers are requested 1o register on portal (htps://mstcauction.com) using their mobile numbar
and e-mail id. Further, thay will upload the requisite KYC documents. Onca tha KYC documents are varified by e-Auction service
provider (may take 2 working days), the intending Bidders/Purchasers has 1o transfer the EMD amount using online mode in his
Global EMD Wallet. Only after having sufficient EMD in his Wallel, the inlerest bidder will be able 1o bid on the date of e-Auction

8. During the e-Auction bidders will be allowed 1o offer higher bid in inter-se dding over and above the last bid gquoted and the
minimum increase in the bid amount mus! bé iIncremental amount manboned in the advertsamant for each Propertes 1o the las!
highar bid of the bidders. 10 minutes time will be allowead 1o bidders to quole successive higher bid and if no higher bid is offered by
any bidder after the expiry of len minutes 1o be last highest bid, the e-Auction shall be closed.

8. Nis the responsibility of intending Bidder(s) to properly read the Sale Nolice, Terms & Conditions of e-Auction, Help Manual on

In case of any difficulty or need of assislance before or during e-Auction process may contacl authorized representative of our e-
Auction Service Provider (https:/iwww.mstcecommerce.noclick.com/). Details of which are available on the e-Auction portal.

10. Afer finalization of e-Auction by the Authorized officer, only successful bidder will be informed by our above referred service
provider through SMS/e-mail. (On Mobile No /E-mail Address given by them/registared with the service provider)

12. The successful bidder shall have 1o deposit 25% (twenty five percent) of the bid amount, less EMD amount deposited, on the
same day or nol later than the next working day and the remaining amount shall be paid within 15 days from the date of auction in the
form of Banker's Cheque / Demand Drafl issuad by a Scheduled Commercial Bank drawn in favour of “The Authorized Officer, Punjab
MNational Bank™, A/c (Name of the A/c) Payable at in case of failure 1o deposit the amounts as above within the stipulated time, the
amount deposiled by successful bidder will be forfeited 1o the Bank and Authorized Officer shall have the libarty to conduct a fresh
auction / sala of the property & the defaulting bidder shall not have any ciaim over the forfeited amount and the property

13. Payment of sale consideration by the successful bidder to the bank will be subject to TDS under Section 184-1A of Income Tax Act
1961 and TDS is to be made by the successful bidder only at the time of deposit of remaining 75% of the bid amount [ full

preparation much earlier ' BRANCH | Name & Demand/ | Total Dues deposit of BID amount

to ensure uninterrupted ﬂ‘ Address of the Borrowers/ | Possession s r‘ jmmrﬂu;rm 14. The Authorised Officer reserves the right to accept any or reject all bids, if not found acceptable or to postpone / cancel /
power supply during Sital Guarantors / W m Date Notice adjourn / discontinue or vary the terms of the auction at any tima without assigning any reason whatsoaver and his decision in
Sasthi, the famous festival | | 1. |STATION SQUARE BRANCH |14 03.2022 T42,11,207.25 All that part and parcel of Immovable this regard shall be final.

of the region and Sambalpur BHUBANESWAR J as on property Flal No.: 208, 2nd Floor, 15. The sale certificate shall be issued in the favour of successful bidder on deposit of full bid amount as per the provisions of the act.
in particular. [Sorrower: Wis Siddhsteci03.08.2022 28.02.2022 |1604 sqR. Super Bult up area, 16. The particulars of Secured Assets specified in the Scheduled herein above have been stated 1o the best of the information of the

It had deployed 200
employees at different places.
When a 100 KV transformer
at Khetipada was disrupted
due to heavy load, it was
immediately replaced with
a 200 KV one to avert pub-
lic from suffering.

Similarly another trans-
former at Ghikundi, Bad-

Pvt Ltd. : Add.(1).
IHu 485(F), Sudhayan, Behind
|Velenary Hospital,

|Add.(2). Plol No.. 8951,

§2nd Floor,
| Bhubameswar-

r v |Apartment named and styled as
e it oot from| Vinayak Tower', with Ac 0.020.13
{dec. undivided imparible interest oul
ol total area: Ac 0.764.5 dec over
| Revenue Khata No.: 94 Plol No.: 91 &
192, Mouza: Bhubanaswar Sahar, Unit
INo.: 31,
Tahasil/'SRO: Bhubaneswar,
{Khurda standing in the name of Shri

Charges

Saheed
|Nagar, Bhubaneswar- 751007, 101092022

. College
| Bhubaneswar, Dist: Khurda- 752101, Add(3): Flat No.: 209,
inayak Tower, Behind Yatn Niwas, Cuttack Road,
7510068, /| Directors:
Mukharjee, (2) Smt. Subhasree Mukharjee, both are at
| Flat No.: 208, 2nd Floor, Vinayak Tower, Behind Yatn Nwas,
|Cuttack Road, Laxmi Sagar. Bhubaneswar-751006

B HEADS OF DEPARTMENT BUILDING 15.01 EEIEET”‘I 47,920.76/All that pan and parcel of

Road, MNaharkanta,

(1) Shri Sanjeev

Sanjeev

-!uhhurn Mukherjee.

No.: 2,
Dist

Laxmisagar

Mukherjee and Smit.

by the purchaser.

alectnicity dues elc.

Authorised Officer, bul the Authonsed Officer shall not be answerable for any emor, missiaiement or omission in this proclamation.
17. It shall be the responsibility of the bidders 1o inspect and satisfy themseives about the asset and specification bafore submitting
the bid. The bidder inspects the property in consultation with the dealing official as per the details provided.
18. All siatulory dues | attendant charnges / other dues including registration charges, stamp dutly, taxes elc. shall have to be bome

19. The Authorised Officer or the Bank shall not be responsible for any charge, lien, encumbrances, or any other dues to the
Government or anyone else in respect of properties (e-Auctioned) not known to he bank. The intending bidder is advised to make
their own indepandent inquines regarding the encumbrances on the property including statutory habiiies, armears of property 2,

. The bidder should ensure proper internel connectivity, power back-up etc. The Bank shall not be liable for any disruption due to
internet failure, power failure or technical reasons or reasons/contingencies affecting the e-Auction.

abazar that caught fire at
midnight of 6 June, the
employees deployed there
immediately controlled the
fire with fire service depart-
ment.

They also replaced 300
metres cable to bring back
normalcy in the early morn-
ing.

|iImmovable Property situated at

[BRANCH, BHUBANESWAR 85 onn¢ [Khata No.:1593/385, Piot No.: 21,

Borrower: M/s Lottes Link, Prop: 03.06.2022| 31.12.2021 11384/4249 Area: AcD.026 dec

Ifh“ muc"'"'" S'B""h'““"?' with further interest & Mouza: Bhubaneswar Sahar,
E!mg:l;lﬂl ws ubanes- Charges with effect from|Unit No.. 30, Laxmisagar-1,
\war, Odisha 751006. Shri. Sudam ., ,.">q55 | Tahasil: Bhubane-swar, PS. New

Charan Samantaray, 5:-:: Shini {Capital No.: 52, Dist: Khurda in
Basudev Samantaray, AL Chintamaniswar, P.O.. Budheswari, ||hgpﬂﬁ3mg of Shri. Sudam

PS. Laxmisagar, Bhubaneswar. Dist: Khurda-751006. Charan Samantaray.

D.lu 07.06.2022 Sd/- Chief Manager & Authorised Officer
Place: Bhubaneswar Punjab National Bank

itis open lo the Bank to appoint a representalive and make self bid and participale in the auclion
. For detailed terms and conditions of the sale. please refer https://'www.ibapi.in, https://'www.eprocure.gov.in/epublish/app.
https:/f'www.mstcecommerce.com & www.pnbindia.in

15 DAYS NOTICE TO BORROWERS AND GUARANTORS
This is also a 15 days nolice to the Bormower(s) / Guarantor(s) of the aforesaid lcan account for settiement of their outstanding dues
withe bank and to participate the public auction on the above mentioned date

Place: Bhubaneswar
Date: O7.06.2022

5d/- Authorised Officer
Punjab National Bank

-
-

epaper.thestatesman.com
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